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Government of Jamma and Kashmir
Finance Department
Civil Secretariat, Jammu/Srinagar

Notification
Srinagar, the 3_"‘&“_ of March, 2023

5.0 /8% —In exervise of the powers conferred by sectlon 164 of the Jammu
and Kashmir Goods and Services Tax Act, 2017 {Act No ¥V of 2017), the
Government, on the recommendations of the Council, hereby makes the following
amendment In  the Jammu and Kashmir Goods and Services Tax Rules, 2017,

namialy: —

1. Save as otherwise provided in these rules, they shall come into force on
the date of puhlication of corresponding rules under Central Goods and
Services Tax Bules, 2017 in the central Gazette

2. Inrule 8-

i. In sub-rule (1), the words and letters, “mobile number, e-mail
address,” shall be omitted;

ii. In clause {a) of sub-rule {2), after the words “Direct Taxes", the
words "and shall also be wverified through separate one-time
passwords sent to the mobile number and e-mail address linked to
the Permanent Account Number” shall be inserted;

{i. In clauses (b) and (c]) of sub-rule (2), shall be omitted;

iv. In  sub-rule (4A), the following sub-rule shall be substituted,

namely:-

“(4A) Every application made under sub-rule (4) by a person,
other than a person notified under  sub-section (600 of section 25,
who has opted for authentication of Aadhaar number and is
identified on the common portal, based on data analysis and risk
parameters, shall be followed by biometric-based Aadhaar
authentication and taking photograph of the applicant where the
applicant is an Individual or of such individuals in r.HI“tm“ to the
applicant as notified under sub-section {?I’j] of sm:l.:mn ..?,5 where
the applicant is not an individual, aleng with the ve I‘IﬂCEﬂIEﬂI‘t of ﬂ’_l-f
original copy of the documents uploaded with the apphcmnn in
FORM GST REG-01 at one of the Facilitation Uenires notified by !:he
Commissioner far the purpose of Lhis sub-rule and the r:jppuﬁtal_l:n::nn
shall be deemed to be completed only after completion of the
process laid down under this sub-rule.”;

After cub-rule (#4), the following sub-rule shall be inserted.

namely.-

2 “(4B) The Government may, on the recommendations of the

| Council, by notification specify the States ar Union territories

| wherein the provisions of sub-rule (4A) shall not applv.”;
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7.

Provided that where the said amount of input tax credit is not reversed
by the registered person in a return in FORM GSTR-3B on or hefore the
30" day of November following the end of such financial year during
which such input tax credit has been avalled, such amount shall be
payable by the said person along with interest thereon under section

50,
Pravided further that where the said supplier subsequently furnishes

the return in FORM GSTR-3B for the said tax period, the sald registered
persen may re-avail the amount of such eredit In the return in FOURM

GSTR-3R for a tax period thereafter.”,

In clause (f) of rule 46, the following proviso shall be inserted,

namely:-

9.

“Provided that where any taxable service is supplied by or through an
electronic commerce operator or by a supplier of online information
and datzbase access or retrieval services to a recipient who is un-

registered, irrespective of the value of such supply, a tax invoice issued
by the registered person shall contain the name and address of the

recipient along with its PIN code and the name of the State and the
caid address shall be deemed to be the address on record of the

recipient.”.

In rule 464, the following proviso shall be inserted, namely, -

“Provided that the said single “invoice-cum-bill of supply” shall contain
the particulars as specified under rule 46 or rule 54, as the case may

be, and rule 49,

After clause (c) in sub-rule(6) of rule 59, the following clause shall be

inserted, namely:-

10.

namely:-

i

“(d) a reglstered person, to whom an intimation has been issued on the
common purtal under the provisions of sub-rule (1) of rule 88C in
respect of & tax perled, shall not be allowed to furnish the details of
outward supplies of goods or services or both under section 37 in
FORM GSTR-1 ar using the Invelce furnishing facility for a subsequent
tax period, unless he has either deposited the amount specified in the
said intimation or has fumished a reply explalning the reasons for any
amount rerr sining unpaid, as required under the provisions of sub-rule

(2) of ruie 8L,

In sub- rule (8) of rule 87, the following proviso shall be inserted,

"Provided that where the bank fails to communicate details of Challan
Identification Number to the Common Portal, the Electronic Cash
Ledger may be updated on the basis of e-5croll of the Heserve Bank of
India in cases where the details of the said e-Scroll are in conformity
with the detalls In challan generated In FORM GST PMT-06 on the
Common Portal.”,




After rule 88B, the following rule shall be inserted, namely:-

"BBC. Manner of dealing with difference in liability reported in
statement of outward supplies and that reported in return- (1)
Where the tax payable by a registered person, in accordance with the
statement of culward supplies furnished by him in FORM GSTR-1or using
the Invoice Furnishing Facility in respect of a tax perlod, exceeds the
amount of tax pzvable by such person in accordance with the return for
that period furnished by him in FORM GSTR-3B, by such amount and such
percentage, as may be recommended by the Council, the said registered
person shall be indmated of such difference in Part A of FORM GST DRC-
01B, electroniczliy on the commeon portal, and a copy of such intimation
shall also be szent to his e-mail address provided at the time of
registration o as amended from time to time, highlighting the said
difference and directing him to—
(a). pay the differential tax liability, along with interest under section
50, tarough FORM GST DRC-03;
ar
(b) explain toe aforesaid difference in tax payable on the common
portal, within a period of seven days.
(2] The registered person referred to sub-rule (1) shall, upon receipt

of the intimation refer~ed to in that sub-rule, either,-

(a] pay the amount of the differential tax liability, as specified In Part
A of FORM GST DRC-D1B, fully or partially, along with interest
under section 50, through FORM GST DRC-03 and furnish the
detalls tiereof in Part B of FORM GST DRC-01B electronically on
the cotnmon portal; or

[b] furnish s reply electronically on the common portal, incorporating
reasuns in respect of that part of the differential tax liability that
has rermoined unpaid, if any, in Pat B of FORM GST DRC-OLE,
within (Lo period specified in the said sub-rule.

(3) Whers any amount gpecified in the intimation referred to in sub-
rule (7] romains unpaid within the period specified in that sub-
rule ond where no explanation or reason is furnished by the
repistersit person in default or where the explanation or reason
furniched by such person is not found to be acceptable by rhe
proper officer, the sald amount shall be recoverable in
acrord ance with the provisions of section 79.",

12. i Subecale (2) of rule 89.-
alter clause (k), the following clauses shall be inserted, namely:-

“(lea) o slatement containing the detalls of invoices viz. number,

date valie, tax paid and details of payment, in respect of which

refun i+ belng claimed along with copy of such inveices, proof of

Cyu" malking such payment o the supplier, the copy ul’:.tgrﬁem_nm ar
e repistered agreement or contract, as applicable, entered with the
supplier lor supply of service, the letter issued by the suppller for

cancellation or termination of agreement or contract for squJ:.r

of service, details of payment received from the supplier against

cancellation or termination of such agreement along with proaf

Chver el Lt @ case where the refund is claimed by an unregistered




Vi g
i [[h“:l:ru :;;l;_e Ifrﬂa]éaftrer ;hﬂ words, brackets and figure "sub-rule (4)°
e i L] 5 r
inserted, * Higlre and letter "or sub-rule (4A)", shall be

Inruleo,-

in sub-rule (1), in the proviso, aft i
e namﬁ]!} e er clause (a), the following clause

{aa) a person, who has undergone authentication of Aadhaar
number as specified in sub-rule (4A) of rule 8, is identified on the
common portal, based on data analysis and risk parameters, for
carrying out physical verification of places of business; or”;

. insub-rule (2), in the provise, after clauge (a), the following clause
shall be inserted, namely: -

“(aa) a person, who has undergone authentication of Aadhaar
number as specified in sub-rule [4A) of rule 8, is identified on the
common portal, based on data analysis and risk parameters, for
carrying out physical verification of places of business; or”.

4. In sub-vule (3) of rule 12, after the word, “Where,”, the words,
brackets and figure, "on a request made in writing by a person to whom a
registration has been granted under sub-rule [2) or", shall be inserted,

5. In sub-rule (1) of rule 37, with effect from 1* day of October,
2022 -

i. after the words, "value of such supply®, the words, °, whether
wholly or partly,” shall be inserted;

ii. after the words, "shall pay", the words, “or reverse” shall he
inserted;

iii. after the words, "in respect of such supply”, the letters and words, ,
proportionate to the amount not paid to the supplier," shall be
inserted.

B. After rule 37, the following rule shall be insertad, namely: -

*37A. Reversal of Input tax credit in the case of non-payment of
tax by the supplier and re-availment thereof- Where input fax
credit has been availed by a registered person in the return in FORM
CSTR-3B for a tax period In respect of such invelce or debit note, the
details of which have been furnished by the supplier in the statement
of outward supplies in FORM GSTR-1 or using the invoice fuml-_ih]ng
facility, but the return in FORM GSTR-3Bfor the tax period

corresponding to the said statement of ou tward supplies has nok been
< k»" furnished by such supplier till the 30t day nfSeptlemI:l-er following the
?jl,,-r-"' : end of financial year In which the input tax credit in respect of such

invalce or deblt note hag been availed, the said amount ol lnp'_ut tax
credit shall be reversed by the sald registered person, while furnishing
a return n FORM GSTR-3B on or before the 30 day of November
following the end of such financial year:

e
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13.

D e drmeg iﬂ:‘l'ulﬁ alrinier weel

person whiere the agreement or contract for supply of service has
been cancelled or terminated;

(kb) a cortificate issued by the supplier to the effect that he has
paid tax in respect of the involces on which refund Is being
claimed by the applicant; that he has not adlusted the tax amount
involved o these involces ageinst his tax liability by Issuing
credit note and also, that he has not claimed and will not claim
vefund of the amount of tax involved in respect of these invoices,
in a case where the refund Is claimed by an unregistered person
where e agreement or contract for supply of service has been
cance!led or terminated;”;

ii, in clause (m), after the proviso, the following proviso shall be
inserted, namely:-

“Praviled further that a certificate is not required to be
furnished in cases where refund is claimed by an
unregisicred person who has borne the incldence of tax.”,

In subi-rule (3) of rule 108, the following sub-rule shall be

substituted, namely: -

14,

“(3) Whete Uhie Jecision or order appealed against (s uploaded on the
comman poiis, a final acknowledgment, indicating appeal number, shall
be issucd i 0UM GST APL-D2 by the Appellate Autherity or an officer
authorised by him in this behalf and the date of issue of the provisional
acknowledsmant shall be considered as the date of filing of appeal:

Provided that where the decision or order appealed against is not
uploaded i the common portal, the appellant shall submit a self-
certifiea wipy of the said decision or order within a period of seven days
from the Cate wi filing of FORM GST APL-01 and a final acknowledgment,
indicating = peal number, shall be issued in FORM GST APL-02 by the
Appeltat: “ottority or an officer authorised by him in this behalf, and
the date of (550 of the provisional acknowledgment shall be considered
as the date of filing of appeal:

Provided fr(her that where the said self-certified copy of the decision or
order is not submitted within a peried of seven days from the date of
filing of FORM G8T APL-01, the date of submission of such copy shall be
considered as the date of filing of appeal.”.

In rule 109, (e following rule shall be substituted, namely: -

“409, Applic:lon to the Appellate Authority.- (1] An application to
the Appell o Authority under sub-section (Z) of section 107 shall be
filed (= FOuM GST APL-03, along with the relevant documents, either
electronl 1l o otherwise as may be notified by the Commissioner and
a provisiona! acknowledgment shall be issued to the appellant
immed lately,

=




15.

16.

17.

el R -

Nilion of [ By PO

" 'uI:J Where the decision or order appealed against is uploaded

sl .Illllmn portal, a final acknowledgment, indicating appeal

or an ::-.f:' | 1$h:]s§ueg:;; Fh[:RM GST APL-02 by the Appellate Authority
e sed by him in this b p

provisional acknowledgment shal S ol A e tate 8l e o) the

| be [
appeal woder sub-rule (1); FABICHENS a8 the ddts ol ling of

Provided that where the decisi oy
not upleads on or order appealed against is

¢ on the common portal, the appellant shall submit a self-
cer ||.1i'l';':' copy of the said decision or order within a peried of seven days
fmllu Hi dace of filing of FORM GST APL-03 and a final acknowledgment,
1lidlua_tm|-. sppeal number, shall be issued in FORM GST APL-02 by the
Appetlate Authority or an officer authorised by him In this behalf, and
the date of issue of the provisional acknowledgment shall be considered
as the date of filing of appeal:

Provided further that where the said self-certified copy of the decision or

ordsr is 0t submitted within a period of seven days from the date of
filing ol ¢ 0%M GST APL-03, the date of submission of such copy shall be
considerad 25 the date of fillng of appeal.”,

After rule 1098, the following rule shall be inserted, namely:-

C109C. Withdrawal of Appeal. - The appellant may, at any
tme belare issuance of show cause notice under sub-section [11) of
section 107 or before issuance of the order under the said sub-section,
whichever is earlier, in respect of any appeal filed in FORM GST APL-01
or FURM LST APL-03, file an application for withdrawal of the said
appeal by Liing an application in FORM GST APL-01/03W:

Frovided that where the final acknowledgment in FORM GST
APL-1.) has been issued, the withdrawal of the said appeal would ba
sub:iac: o the approval of the appellate authority and such application
for wichorawal of the appeal shall be decided by the appellate
autho:icy within seven days of filing of such application:

Provided further that any fresh appeal filed by the appellant
pursiant (o such withdrawal shall be filed within the time limit
spositiod n subesection (1) or sub-section (2) of section 107, as the

CasE ey L2

In sub-rule (14) of rule 138, [n the Annexure, in column (2} of the
table, npainst S.No. 5, after the brackets, word and figures "(Chapter
717", the words, brackets and figures “excepting Imitation |ewellery
(7117 shall be Inserted.

In rule 161, for the word, "order®, the words, “intimation or notice”

shall be suhsiitoed



In FORM GST REG-D1, -

in PART A, in (¢ note, for the words, *Authorised signatary filing the
application shal' provide his mobile number and emall address”, the
words, "E-mall lo and Mobile Number shall be auto-populated from
Income Tax database as linked with the Permanent Account Number of the
applicant” shali be substituted;

il. in the inswructions for submission of Application for Registration,

paragraph 2 stall he omitted.

19. In FORM GST REG-17, after the words “on merits”, the following shall be
inserted, namely: -

"Kindly refer (0 the supportive document(s) attached for case specific
details.”.

20. InFORM GST REG-19, the following form shall be substituted, namely: -

“FORM GST REG-19

[See rule 22 [3)]
Reference Number Date
To
Name
Address
GSTIN / UIN
Date

Application Reference Mumber [ARN]
(irder for Cancellation of Registration

This has reference to chow cause notice issued dated -

Whereas no reply to the show cause notice has been submitted; and

opinion that your regist ation is liable to be cancelled for following reason(s): or

dated____;and

whereas, the undersigned based on record available with this office is of the

Whereas reply to the :|ow cause notice has been submitted vide <ARN Number=

Whereas, the undersigied on examination of your reply to show cause notice and |




based on record availabl= with this office :
_ e is of the apinion that you istration i
liable to be cancelled for [ullowing reason(s): or i D L

Whereas no veply to the show cause notice has been submitted and on day fixed for

personal hearing, you Jdid not appear in perso
i i r
representative; and person or through an authorised

Whereas, the undersigned based on record available with this office is of the
opinion that your reglstiotion i liable to be cancelled for following reason(s]: or

Whereas no rephy-ts 1o chow cause notice has been submitted, but you/ your

authorised representutive attended the personal hearing and made a written or
verbal submission; anil

Whereas, the undersigred on examination of your written or verbal submission
made during persar ! ' cing and based on record available with this office is of

the opinion that your registration s liable ta be cancelled for following reason(s):
or

Whereas reply to the show cause notice has been submitted vide <ARN Numbers
dated__ . But you or your authorised representative did not attend the personal
hearing on scheduled or evtended date;

and

Whereas, the under=izvmd on examination of your reply to show cause notice and
based on recard avaitable with this office is of the opinion that your registration is
llable to be cancelled for fullowing reason(s): or

Whereas reply to the show cause natice has been submitted vide <ARN Number=
dated ___ and you/ your aithorised representative attended the personal
hearing, made a written/oral submission during personal hearing and

Whereas, the unde s ignad has examined your reply to show cause notice as well as
cubmissions made at the time of personal hearing and is of the opinion that your
registration is liable t e cancelled for following reason(s):

i
(18
The effective a0 of cancellation of your registration is <<DD/MM /YYYY>>,

2. Kindly refer to the supportive document(s) attached for case specific
details.

%{w” . ) ¢ It may be noted that a registered person furnishing retum under sub-
| section (1) of section 30 of the CGST Act, 2017 Is required to furnish a final retwm
m FORM GSTi-11w 41 three months of the date of thiz arder.

4. You are required ta lurnish all your pending returns.

|
3. It may be noted that the cancellation of registration shall nut affect the

lighility to pay tax and other dues under this Act or to discharge any obligation




" "= Sariat, I
Whlect: Samme. +Jdmmy,

g:iﬂ:;;i :li:r E;Lilgljlb made thereunder for any period prior to the date of
after the date of ‘Jah;?t‘-hal.:;: such tax and other dues are determined Nelioi o
Place:

Date:

Signature

<Name of the afficer
Designation

Jurisdiction”.

1. InFORM GSTR-1,-
3. Inthe hoy,-

i. for the word, "Year”, the words, "Financial Year” shall be
subabtbed:

ik for the word, "Month”, the words, "Tax period” shall be substituted;
b. InTable 3, the fellowing table shall be substituted, namely:-

2 | [a) ARN <Autos

L T Date ARN | <Auto>"

in Table 44, (1 the brackets, letters and words, *(1) attracting reverse charge
and (ii] supplies made through e-commerce operator”, the words, brackets

and letters, "atracting reverse charge (including supplies made through e-
commerce operaior attracting TCS)" shall be substituted;

d. Table 4C znd - ~ies relating thereto shall be omitted;

In Table SA. [or i figure, letters, words and brackets, "5A Outward supplies
{other than supplies made through e-commerce operator, rate wise]", the
words, brackets, letters, “Outward supplies [including supplies made through
e-commerce ojerator, rate wise)” shall be substituted;

f Table3E :nid irizs relating thereto shall be omitted;

g. InTable 7. th: [llowing table shall be substituted, namely:-

Rateof | Tala! Trvable value

-hl-'ll'l'l.'.lll.l'lt
¥ | Integrated | Central State Tax/UT | Cess
& Tax
: T lL 2 3 & 5 6
| TA. Intra-State supp!ies
Consolidated rale wise outward supplies [Including supplies made through e-
commerce opel o attracting TCS|




| ——

7B. Inter-State Supplics wihe
Consolidated rate wise o

l ki) !

e invoice value is uptoRls 2.5 Lakh [Rate wise]-
ard supplies [including supplies made through e-

Place

COMMmerce DPEFAEEE attracting TES]

State]

ISET T T N e A TR

of SI.I]'.I'FI-I}I' L Manme ol

h. InTable9,-

L

it

i

in the heading. for the wards and letters “debit notes, credit notes, refund
vouchers”, the waords, “debit and credit notes” shall he substituted:

for l_ht': words and letier, "Revised details of document or details of original
Debit or Credit Boles or refund vouchers”, the words and letter, "Revised

details of document or details of original Debit or Credit Notes” shall be
substituted;

in the sub-heading 1o column ne. 2 and 3, the word, *Inv.* shall be omitted;

in the sub-heading, 'n column no. 5 and 6, for the word, “Invoice”, the word
"Document” shall be subhstituted;

in Tahle @A, for the words, “1f the invoice/Shipping bill details furnished
earlier were incuirect”, the words, "Amendment of involce/Shipping ball
details furnished carlier” shall be substituted;

in Table 98, the words, " fRefund voucher” shall be omitted;

In Table 90 (o the words and brackets, "Debit Notes,/Credit
Notes/Refuis voucher [amendments thereof]”, the words and brackets,
“Debit Notes/Credit Notes [Amended]” shall be substituted;

in Table 10, tor the word, "Month®, the words, "Month/Quarter” shall be
substituted,

Table 10A (1] and entries relating thereto shall be omitted;

Table 108 (1) an crviries relating thereto shall be amitted;

in Table 11, (s (1¢ heading after the words, “earlier tax period”, the
brackets an< wor oo, “[Net of refund vouchers, if any)” shall be inserted;

in Table 12, in the sub-heading, in column ne. 3, the brackets and words,
“(Optienal if 51 1 provided)” shall be amitted;

After Table 13 o7 before Verification, the following tables shall be

inserted, namiely -

“14, Details of the supplies made through e-commerce operators on
which &-commerce operators are liable to collect tax under section
52 of the Act o1 liable to pay tax u/s 9(5] [Supplier to report]

Nature of supply  C57ihnf | Net Tax amount

avnerce| value of| Integrated) Centrall State / | Cess

|operator | supplies]  tax tax | UT tax

1 I!. ':3:_. 3 + 5 ‘| 6 l 7

IFE- of

ficult
1iven
Ehl'l

'i with




[a) Supplies on

which e-commorer
1

operator is liable to |
collect tax ufs 52

(b ﬂpplies on |

which e-commerce |

operator is Hable to |

pay tax u/s 9(5)

14A. Amecodment to details of the supplies made through e-
commerce operators on which e-commerce operators are liable to
collect tax under section 52 of the Act or liable to pay tax u/s 9(5)

[Supplier to report]

Nature of
supply

Original detalls

Revised
details

Met

value of

GSTIN of
E_
commerce

operator

supplies

Tax amount

Integrated
Tax

Central

fax

State

UT tax

Cess

1

4

(2] Supplies
on which e-
‘commerce

operator is

liable to
collect Lax
ufs 52

(b) Supplies '
on which e-
COMITIETCE

operalor is

liable to pay
Lta‘.-.' u/s 9(5]




15. Details of the supplics made throu

15 Hable 405y bk gh e-commerce operators on which e-commerce operator
AX /5 9(5) |e-commerce operator to report
r_“'l""" of Typeal | GSTIN of | GSTIN o Document | Documen | Rate | Wakue of Tax amaunt of
mipglier | recipient | supplier | cocipiens | na, tdnte supplies Integrated | Central | State /) [ Ceas pply
: madiy e tax | UTtax
RS z 3 3 I & & 7 A 9 10 11 12 |13
Repister | Replsters — et
wil d |
Unyigisker B e 'l
ad i
Unregist| Begistere o |
erod d
-“hr:gi-!.'tn'r | ES |
e} | | |
15A (1). Amendment 1o details of the supplies made through e-commerce operators on which e.
commerce aperator is liible to pay tax u/s 9(5) [e-commerce operator to report, for registered
recipients) '
Type Drigmial details N Fevised detois Va Tax amount Place
supplior GSTIN | GETIM of | Do Tioe, csn:ﬁ-ur‘] GSTIN of | Doc. | Doc | Rate | la af
ol recipient | na. | dae supplier | recipient| no. | date e Fuppl
T | :: rm} Contra] State ) | Cos 4
I = grat| §tax | U7 ta 5
pl -
| o tai
E
I "
| -
| e
1 2 a I 3 8 % | w0 |1 |12 13 14 | 16 | 16
. 1
|
Registersd =i | .
Unreg | | 1

A

15A (). Amendiie st (o details of the supplies made throngh e-commerce operators on which
e-commerce operator s liable to pay tax ufs 9(5) [e-commerce operator to report, for

I

unregistered recipici’s] .
Typeol | Original deiaiy Revismd | Rmte | Valueol Tax ATOUE Flace uf_l
supplier detalls supplies supphy

CETIN o | Tak {BTIN of macle
supplier | pevivd | supplier Integrated tax | Central | State ) | Cess
fax UT tax
E:_ - 3 4 5 -5 7 # ] t 10 il




| Registered A — :
Iﬁrﬂgmtered u ! :

For the instuctions, the following shall be substituted, namely:-

"A. General lnsuructions

. Terms used:
GSTIN:
UIN:
uQL:
HSM:
POS:
TCS:
SEZ:
ECO:

i DTA:

j. BtoB:
k BtoC:

=

T

= o@. ™

Gonods and Services Tax ldentification Number
Unicque ldentity Number

Lt "[.-:'lﬁlitjl' Code

daiinanized System of Nomenclature

Place of Supply (Respective State)

Tax colection at source by e-commerce operator

Special Eeonomic Zone

b -cacunerce operator

Lomesce Tarlff Area

suppiies from one registered person to another registered person

Supplies from registered person to unregistered person

X Quarteily Laxpavers filing invoice details through GSTR-1 or IFF for the
first two mently s ) of the guarter shall not repeat such details while filing GSTR-1

of the quart

B. Table speciiic lustructions-

Sr. No. | Table
Nao,
-
1. 4A
2. 41
3. 5
4. w0
3 6B

i Instructions

3
| Supplies made to registered persons including supplies m_ade through
| e-commerce operator attracting TCS u/fs 52, but excluding supplies
rting tax on reverse charge hasis, shall be reported. ;
| Sunplies made u/fs 9(5) for which e-commerce operator iz liable to
| pav tax shall not be reported in this table.
| Tie supplies made by SEZ on cover of & bill of entry shall not be
«aurted by SEZ unit /developer. e, +
| Supplies made to registered persons, attracting tax on reverse charge
| Disis, shall be reported. Supplies made ufs 9(5) for wh?ch -
merce operator is lizble to pay tax shall not be reported in this

ahla,

=

| incer-State supplies made to unregistered persons having invoice

' . .lue more than Rs. 2,50 lakh shall be reported.

| vnorts with or without 1GST shall be reported. Shipping bill details, if

| upplicable, can be provided later through table 9 if such details are

| .1 zvailable at the time of filing the statement. . =)
', plies made to SEZ units or SEZ developers, with or without 1G5T,

! g1 be reported.




S$r.No.| Tahle | s
 No. ) Instructions
- . Sl T . 3
6 | 6C [Deered export supplies shall be reported. ¥
- 7 Suplies made to unreglstered persons other than those reported in
fable 3 shall be reported. Values shall be net of credit and debit notes.
8. B | 51y, having no tax Habilicy (Nil rated, exempted and non-GST
supplies) shall be reported. Supplies made through E-commerce
Operator under section 9(5) shall not be included under exempted
U supplies of supplier, =1 !
2. 9A | Amcodinent of values reported in table 44, 4B, 5, 64, 68 and 6C shall
e ceported,
10. | 9B | Coewand debit notes issued during the period shall be reporfed.
11. 9c /. codment of credit and debit notes reported in table 98 shall be
1 Lagh,
12 10 Ascndment of unregistered supplies reported in table 7 shall be
e ".'1'1 i
13, 11(0)A | oo es recelved shall be reported. The values shall be net of refund
- v, ifany,
1. 11{DB | .. ices adjusted during the period shall be reported.
15. 11011} | ' ment te advances recelved or adjusted shall be reported.
16. 12 {1574 Lerails as per notifications issued by Government from time to
tie sinell be reported.
17. 13 | Locod. of the documents issued during the period shall be reported.
18. 14(a) | Lo..ic of the supplies reported in any table from 4 to 10, mi"lﬁi

't .l e-commerce operator on which ECO is liable to collect t@ax at
i (TCS) under section 52, shall be reported by the supplier.

19. b | +f supplies made through ECO, on which ECO is liable to pay
. .1 9(5], shall be reported by the supplier. Tax on such supplies

Yl b paid by the ECO and not by the supplier.

20. 14Afa) | *~  !ment to supplies reported in table 14(a) in earlier tax period
= =i ' 2 reported.

21. | 14A{b) | * v iment to supplies reported in table 14(b] in earlier tax period
b=l be reported.

22, 15 =~ hall report details of the supplies made through him/her on

vt o) hsfshe is liable to pay taxu/s 9(5).

41 5OTIN of supplier and recipient, if registered, shall he reported.
i) Dreralls of the documents issued by ECO shall be reported, if
= it is registered.

15A(1)  Aeeo’ment to the detalls reported in table 15 in earlier tax periods
~ineesneet of registered reciplents shall be reported.

24, | 154[11) ‘oo iment to the details reported in table 15 in earlier tax periods
| in 1 onact of unregistered reciplents shall be reported.”,

i

iy ,
%” 22, In FORM _5i SFD-01, In Annexure 1, after Statement-7, the following
statement shall s inserted, namely: -

prsrat-B Iﬁllﬂﬂﬂ:][]ﬂ]]
1 Type: Refund for unregistered persons

&l | G5 EF Rt prETily ol n-'u-iII:E Tax Paid Details of
N |TI Datut) payment of

Details of | Refund
payment | Ameun

—

S
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=
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[o. N i R received | t
of value to the against Claime
i | supplier cancellation d
ppl / (1+C+8
fer termination | +Cess)
Typ | Taxa [Int [Cont [Stat | Ge |Da | Amou | Date | Amon
e ol te (ble |egr|ral e/ [s5 [te |mt nt
| doc | Valu | ate | Tax(
L ume | I d |€) u¥
it Ta Tax{
X! 5)
J
Y2y S 15T & (7] 2 % (Wi 15 5] s 15
| ¥
23, ImFOEI 00 APL-02, in the heading, after the word, figures and brackets

“rule 106(3)", the wood, figures and brackets “and 109 (2)”, shall be inserted,
After FORUM GST APL-03, the following form shall be inserted, namely: -

24.
"FORM GST APL-01,/03 W
[See rule 109C]
Apolicition for Withdrawal of Appeal Application
1. GSTIN:
2. Name of Businc.  Logal) (in case appeal is filed under sub-section (1) of
section 107 )
3. Name and de sl o ufthe appellant (in case appeal Is fAled under sub-
section [2) of secuvn W0T);
4. Order No.& Date
ate:

5. ARN of the Apjpoul o

6. Reasons for Withdrawal;
Acceptance of uitcr of e adjudicating authority.
Acceptance of order of o Higher Appellate Authority/ Court on similar subject

makter

Need to file appeat 100

appeal

i aiter rectification of mistakes fomission in the fled




i,

Amount invalved o
Board/Commis.

\peal is less than the monetary limit fxed for Appeal by the

Any other reason

7. Declaration (ay gl cable in case appeal is Aled under sub-section (1) of section
107]:

1/We <Taxpayer Horos hereby solemnly affirm and declare that the information
given herein is troe ano correct to the best of my/ our knowledge and belief and
nothing has becr oo aled therefrom.

Place:

Signature

Date: Name of Applicant

fApplicant Officer

Designation/ Status.”.

25.  After FORM GST DRC-01A, the following form shall be inserted, namely:

"FORM GET DRC-01B
[See rule 88C]
PART-A (System Generated)
Intimation o0 i 7crence in liability reported in statement of outward
supplies and that reported in return
Ref No: Date:
GSTIN:
Legal Name:
L. It is noticed vt the tax payable by you, in accordance with the statement
of outward supplies lurnished by you In FORM GSTR-1 or using the invoice
furnishing facility, cxcceds the amount of tax paid by you in accordance with the
return Furnished o FORM GSTR-3Bfor the period<from=<to= by an amount of

Rs, neinin. The:ds thereof are as follows:
Liability declared/ pald (in Rs.)
e IGST CGST SGST/UTGST Cess Total
FORM GETHE-1 J Llik
FORM GSTH-3U




i Difference i liability

& I aceordance with sub-rule (1) of rule 86€, you are hereby requested to
cither pay the sxid differential tax liability, along with interest under section 50,
through FORM 651 BRC-03 and furnish the details thereof in Part-B of FORM GST
DRC-01B, anci /o (ucnish the reply in Part-B of FORM GST DRC-018 incorporating
reasons in respoo . ul that part of the differential tax lability that has remained

unpaid, witin o perioed of seven days.
3. It may be noled that where any amount remains unpaid within a period of
seven days and where no explanation or reason is furnished by you or where the
explanation or reason furnished by you Is not found to be acceptable by the
proper oficei. Lie said amount shall be recoverable in accordance with the
provisions of secoon Y9 of the Act,
4, This 15 & svsiein generated notice and does not require signature.
FART-B
Reply by Vaxpayer in respect of the intimation of difference in liability
Reference Mo, al «atimation:
Dae;
A I have palt e amount of the differential tax liability, as specified in Part
A of FORM (:57 DRC-01B, fully or partially, along with interest under section 50,
through FORM G351 BRC-03, and the details thereof are as helow:
ARN of FORM Faid Tax Period IGST CGST SGST/UTGST CESS
GST DRC-G 3 Under
lead

AND/OR
B. The reasons il respect of that part of the differential tax liability that has

remained unpald, arc as under:

[5.No | Lric! ieasons for Difference Details (Mandatory)
, Fxcess |lability paid in earlier tax periods
% il in FORM GSTR-3B
| Sume (-nsactions of earlier tax period =
i wiuen coutd not be declared in the FORM
2 | GETE-10FF of the sald tax period but in
D pespect of waich tax has already been paid
ﬂl | lp P! GSTR-3B of the gaid tax period



Differemce in Lz allily

. In acensdoree with sub-rule (1) of rule BEC, you are hereby requested to
either pay the wo 0 ferential tax lability, along with Interest under section 50,
through FORM (57 190-03 and furnish the details thereof in Part-B of FORM GST
DRC-01B cad,/ 1 sl the reply in Part-B of FORM GST DRC-018 incorporating
reasons in resnert of that part of the differentlal tax liahility that has remained
unpaid, within o oo of seven days.
3. I e Loy that where any amount remalns unpaid within a period of
seven daye o1 et no explanation or reason is furnished by vou or where the
explanatico= o ‘urnished by you is not found to be acceptable by the
proper officer 1 .1 amount shall be recoverable in accordance with the
provisioms of -0 0 77 of the Act.
4 This i spnerated notice and does not reguire signature.
PART-B
Reply by Tis, . nrespectof the intimation of difference in Hability
Reference Mo, of 1Bt lom:
Ihak
A Thave § nount of the differential tax liability, as specified in Part

A of FORM 65T 110018, fully or partially, along with interest under section 50,
through TR 577 7 0003, and the details thereof are as below;

ARN of FOLT Paisl Tax Period 1GST CGST SGST/UTGST CESS

GST DRC-77 IR
1
AND/OR
B. Thereasw <pect of that part of the differential tax liability that has
remainzc onpaid under:
"S.No | . asonsfor Difference Detalls (Mandatory)
- Excuss Labil 1y paid In earller tax periods
in FOTM HETit=-38
T Zome o.c..iions of earlier tax period | =
.ot be declared in the FORM
2 .Li::. ;oo ui the said tax period but in
bospent oo woach tax has already been paid
J f4 FUie Ladd-3B of the said tax perlod




| and which have now been declared in
| FORM G5TR-1/1FF of the tax period under
l consideration
[ TFORM GSTR-1/IFF filed with Incorrect
| detaile and will be amended in next tax
| period  fincluding typographical errors,
| wrone fax rates, etc.)
| Mistn reporting of advances received
end ajust o f against invoices
—|..
3 | Any othor 1eagons
N - -
Verificaiion
I N hereby solemnly affirm and declare that the
informat.an givin eceinabove is true and correct to the best of my knowledge
and belie a0 100000 has been concealed therefrom,
Signature of Authorised Signatory
Name:
Designation,/Status;
Place:
Date:".

26.  InPORM G5 DRC-03, the following form shall be substituted, namely:-

“FORM GST DRC- 03
(iee rules 142(2) & 142 (3)]
Intimaticn of payment made voluntarily or made against the show cause
notice {34 ur tiLicaent [or intimation of tax ascertained through FORM

GST DRC-01A
1. |GsTIN
2 Name . = Alitos
3. | Cause Er"ll. ment << drop downz>




—

jﬁ‘ EE]JL-”“E teudi 'J"'t;“E of %
- ETToneaus Shipping Bill/ Bill of Export No. & Date:
JGI?I " [ |
T refund (s ha enabled only if the J Amount of IGST paid on export of goods:
Speciiled category is chosen in drop ) Notification Ne. used for procuring inputs a
down menuy) concessional rate or exemption:
i Date of notification:
Amount of refund received:
)] Amount of erroneous refund to be deposited
(vif) Date of credit of refund in Bank Account:
4. | Section upd - which voluntary =< drop down>>
Payment {« made
5 |Details of show Cause notice, if | Reference No.JARN Date of issue ffiling
Payment 15 iade within 30 days of
its issuv, <o uting, indmation of tax
asceriained tirough Form GST DRC-
014, audit, Inspection  or
Invastigatim, C5T RFD-01, others
(specify)
6. | Financial Yoar
7. | Details of Jit ‘._..--_-m:'mauie including interest and penalty, if applicable i
(Amount in Rs.)
o5 | Tax kad e | Tax/ | Interest Fee | Othe Total Ledge | Debit [Date
Mo. | Period | { af Cess Penal rs r entry | of
tw, if utili deb
| upply i no.
| applic sed I
|
| (POS) ahle (Cas ent
|
h/ ¥
| Cred
it)
EUEE , 5 6 S R TR e
e




B. Peazons, if any < Toxt hox==

8. Verificalion-
I hereby salenuly allim and declare that the informati

| true and correct to e hest of my knowledge and beliel a

on given hereinabove is

nd nothing has been

concealed 1
Signature of Authorized Signatory

!
.'I Name Digmation / Status
¥ Date ...
Moke - fi
: 8
I 1.Paymcnt Lo be migde only i cash for deposit of erroneous refund of unuti
. i ted Goods
i Input Tax Gredit (17} and for deposit of erroneous refund of Integra
I and Servic |=T), obtained In contravention of sub-rule {10) af rule 96.
1 3 ARN of T2RM 051 RFD-01 to ba me ntiened mandatorily if cause of payment 15
selected as - f erroneous refund of unutilized ITC.
| 3. Details 27 shippire bills to be entered in the same pattern in which the details
I have been ntored in the returns.”.
! 27. laFORM GST DRC-25, =
() after the vwors: “Veavisional authority/”, the words and letter, "Adjudicating
authorisy o 1= - Tate authority under Insolvency & Bankruptcy Code/" shall be
inserted
{ii) for the werds “hoino disposal of appeal or revision”, the words, "before disposal
of appe= “oio o any ather proceedings” shall be substituted;
{iii) after 1! ¢ e, “giving effect of appeal/ revision”, the letters and words,
"or any othor oo ings® shall be Inserted.
By arder of Government of Jammu & Kashmir
Sd/-
C'Eyﬂf; (Nitu Gupta), JKAS
Secretary,

Finance Department.
Na: FD-5T /24, 204 1y part-1)
Dated: 9% 17

| Lopy b i
1. Secretar, 07T 1oil, Mew Delhl,




2. All Financial Commissioners.

3. Principal 5ci ey 10 Hon'ble Lt Governor.

4. All Principal “c vow e/ Commissloner/Seeretaries to Government.

5. Joint Secretary 120, MHA Gol, New Delhi.

6. Divisional Commissinner, Jam mu/Kashmir.

7. Commissioner, St0e Taxes Department, J&K, Srinagar.

B. Excige Comumissloner, [&K, Srinagar

9. Additional Conuniceionar State Taxes [Administration & Enforcement)
Jammu/Kashmir

190. Private Secretary to the Administrative Secretary, Finance Department.

11.Incharge website, Finance Department,

(Mohammad Amin)

Deputy Secretary to Government,
Finance Department.



	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14
	Page 15
	Page 16
	Page 17
	Page 18
	Page 19
	Page 20
	Page 21
	Page 22

